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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, 

NEW DELHI  
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NEWS ITEM TITLED "MAP AND SAVE WATER BODIES" APPEARING 
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ACTION TAKEN REPORT ON BEHALF OF THE DISTRICT 

MAGISTRATE, BAHRAICH UTTAR PRADESH ALONG WITH THE 

SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SUBMITTED 

1. That in compliance with the Hon’ble National Green Tribunal’s (NGT) 29th August 

2024,  

The District Magistrate, Bahraich present virtually has submitted that the 

exercise of measurement of the pond area has been completed and 

demarcation of the pond area and fixing of pillars will be done within a period 

of two months. The District Magistrate, Bahraich will file a report by way of 

the affidavit immediately on completion of two months giving full details of 

the demarcation of the pond and also the proposed steps for preservation of 

the pond. 

2. That the Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide its 

order dated 29th August 2024 in Original Application No. 214/2024, directed the 

District Magistrate, Bahraich, to ensure the demarcation, installation of boundary 

pillars, and preservation measures for Talab Baghel Wetland, situated in Village 

Talab Baghel, Tehsil Payagpur, District Bahraich. The wetland spans 441.558 

hectares, recorded as Grade-6(1) non-agricultural submerged land under the 

Fisheries Department of Uttar Pradesh. The Hon’ble Tribunal also directed the 
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filing of a compliance affidavit detailing the steps undertaken for the preservation 

of the wetland, including the preparation of an Integrated Management Plan (IMP) 

under the National Plan of Aquatic Eco-System Scheme. 

 

3. That the Joint Committee, in its report dated 27th August 2024, confirmed that the 

wetland comprises 40 gatas, some of which are Minzumla, i.e., joint gatas shared 

with agriculturists. The report also noted the existence of a road passing through the 

wetland, necessitating corrective measures to maintain the ecological integrity of 

the area. 

 

4. That the Sub-Divisional Magistrate, Bahraich, vide Letter No. 645/Case Clerk/2024 

dated 09.09.2024, constituted a 10-member Revenue Team under the chairmanship 

of the Tehsildar, Payagpur, comprising Naib Tehsildars, Revenue Inspectors, and 

Lekhpals. The Revenue Team was tasked with the measurement, demarcation, and 

verification of the wetland boundaries. A Copy of Letter No. 645/Case Clerk/2024 

dated 09.09.2024 issued by the Sub-Divisional Magistrate, Bahraich, regarding the 

constitution of the Revenue Team. is annexed hereto and marked as ANNEXURE-

1. 

 

5. That the Revenue Team conducted a thorough inspection and survey of Talab 

Baghel Wetland and confirmed the total area as 441.558 hectares, as recorded in 

the Khatoni under the Fisheries Department. Key plots, including Gata Nos. 695F 

(2.300 ha), 717A (34.600 ha), 718N (18.000 ha), 721A (36.990 ha), 820B (18.100 

ha), 886F (21.130 ha), and 894Gha (0.750 ha), etc. were demarcated. A copy 

Inspection report by the Joint Committee Team, detailing the measurement and 

112

2



demarcation of the wetland area, including the list of gatas, is annexed hereto and 

marked as ANNEXURE-2 COLLY. 

 

 

6. That, following the demarcation, the District Magistrate, Bahraich, issued Work 

Order No. 5404/Bhulekh-seven/Pillar-Construction Installation dated 22.10.2024, 

engaging CIDCO (Uttar Pradesh State Construction and Infrastructure 

Development Corporation Limited) for the installation of 150 boundary pillars 

along the demarcated wetland boundaries. The boundary pillars have been installed, 

and geotagged photographic evidence of the same is annexed hereto and marked as 

ANNEXURE-3. 

 

7. That a Joint Committee was constituted to inspect and validate the demarcation and 

installation of the boundary pillars. The Committee’s report confirmed the accuracy 

of the demarcation, the proper identification of the Minzumla gatas, and the location 

of the road passing through the wetland.  

 

 

8. That the Divisional Forest Officer, Shravasti Forest Division, prepared a proposal 

for the Integrated Management Plan (IMP) of Talab Baghel Wetland under the 

National Plan of Aquatic Eco-System Scheme, amounting to ₹165.37 lakh for the 

financial years 2024-25 to 2028-29 vide Letter No. 275 dated 02.08.2024. This 

proposal was forwarded by the Forest Conservator, Devipatan Circle, Gonda, to the 

Chief Conservator of Forests (Central Zone), Uttar Pradesh, vide Letter No. 610 

dated 05.08.2024. A Copy of the Letter No. 275 dated 02.08.2024 and Letter No. 

610 dated 05.08.2024 for IMP proposal and related communications is annexed 

hereto and marked as ANNEXURE-4 COLLY. 
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9. That additional measures for the preservation of Talab Baghel Wetland have been 

initiated, including the organization of public awareness campaigns to educate the 

local community about the ecological importance of the wetland, and the 

establishment of a monitoring mechanism to prevent further encroachments and 

ensure sustainable management. 

 

 

10. That it is respectfully submitted that the directions issued by the Hon’ble Tribunal 

have been fully complied with. The demarcation, installation of boundary pillars, 

and preparation of the Integrated Management Plan (IMP) have been completed in 

accordance with the Hon’ble Tribunal’s order dated 29th August 2024. 

 

11. That this compliance report, along with the annexures, is submitted for the kind 

consideration of the Hon’ble Tribunal. It is further prayed that the Hon’ble Tribunal 

may pass such further orders as it may deem fit and proper in the circumstances of 

the case. 

 

THROUGH 

 
PRIYANKA SWAMI 

Advocate 

Counsel for the State of UP. 

F- 13, Ground Floor, Jangpura Extension, 

New Delhi- 110014 
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BEFORE THE NATIONALGREEN TRIBUNAL
PRINCIPAL BENCH,ATNEW DELHI

Original Application No.214/2024

News item titled "Map and Save Water Bodies" appearing in Civil

Society Magazine May 2023 issue

AFFIDAVIT

Affidavit of Monika Rani, aged about 42 years_w/o sh. Neeraj Dahiya. presently

posted as District Magistrate, Babraich, UP._having an office at Bahraich, Uttar

Pradesh.

1. That Iam posted as stated above and well conversant with the facts of the present

case and as such competent to swcarthis affidavit before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my

instructions.

3. That the contents of the accompanying reply are true and correct andthe

knowledge has been derived from official records and nothing material has been

concealed therefrom.
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VERIÉCxtION

DEPONENT

Verified on solemn affirmation at Bahraich, Uttar Pradesh on this day of

December 2024, that the contents of the foregoing affidavit are true and correct to

the best ofmy knowledge and no part of it is false and nothing material has been

concealedtherefrom.

DÉPONENT

MONTKA RANI
nged bySd.SSENG HAdra

U to me day sCollectrate MPM
-.the Co tents RAad pla�nec

Jontie FeeRiay 500na
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